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Date of Order Orders

171193, Mre KeloeThawani- Counsal for spplicante

Heard, tha lsarned counsel for the

applicant. The applicant has not stated that his
sarvices have bsen terminated. He apprehsnds

that there is possibility that his services may

be terminated in the light of thes judgment of

this Benéh. Directions were given that Chandra
Prakash should bs desmed incontinuous service from
1742.93. As far as the present applicant is concerned,
'he was also a party. lWe have spscifically hantionad
in it that we are not going to pass any order in
respesct of Baluram. It is for the appointing
authority to pass any order which may according to
that facts and circumstances aof the cass. The same
has alsc been mantioned while assigning the verbal
termination of the Chandra Prakash that rsspondents
will be at libert; to issue any order in respact

of Chgndra Prakash also. Respondents have not
implem;ﬁtad this order according to Mr. Thawani

and no advasrse order has been passad against the

%ﬂL@U{V%r applicant and hs further submits that ha is holding
\%§£;§ the charge as such he cannaot make statemesnt that
- 1153
B thereis a verbal termination. In such circumstances

no rslief can be grantad to the applicant. The

application is premature and disposed of acgordinglye.
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